
IN THE CEKTRAL ADMflJISTWIVEZ TRThUNAIa HYDABIJ) BENGi: 
P.TWIDPRABAD: 

O.A. No.k5L.  of 1994. 

BET WEBII'T; 

I (1. Jnwieswar S/o fl. Raná 
aged about 25 jears, (0cc. Selected 
Candidate for the Post of Postal Assistant) 
10th Ward, TA UKU 
West GodavariDistric. 	 •• ApPLICfl 

4.. 	1. Qief Postmaster General, 
k.P.. Circle, Hyderabad. 

Postmaster General, 
Vii ayawada. 

Senior Superintendent of Post Offices, 
Bhimavaram Division, BHIMAVARAN. 	 .. EESP0NDT 

--- --tLT±&fl' THE APPL ICh1'TT: 
Adclre $5 
Notices on the applicant: 	 ADWC9, 1,lr23079 

Andhra sank Lane, chiicIcadp 
Hyder sb-ad. 20. 

p ãrtiojlars of the order against which the 
application is made 

"This Application is against the 
impugned order No • 15 (P.A/&CdIttn I 1*1/13 dated 	- L-9 4 
of the Senior Superintendent of Posy Offices, 
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	 BMmavararn Division, Bhiigavaram." 

2. JURIsUtoTIow OFTHETRI]3UNAL: 

The applicant deLazes that the subject matter of the 

order against which he wants redressel is within the jurisdictj0 

of the Tribunal u/s.14(1)(b)(ii) of the Administrative Tribunals 
Act, 1965. 

3. Lfl4F ATION; 

The applicant further dedares that the applicantj4n i* tth 

within the limitation period prescribed in Sectiøn 21(I)(a) of 

Adminiztrative Tribunals Act, 1985. 
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4. PACTS OF THE CASE; 

Itis submitted that the Ilird Respondent had issued 

a notification during the month of November, 1993, calling for 

applications from the eligible candidates for the Post of 
ion 271,11.1993 

Time Scale Postal Assistant. The applicant had applied/for 

the sante duly enclosing therewith all the relevant documents 

required for the selection of the said Post. The applicant 

had passed 10th class during the year 1983. He had passed a 

Diploma in Civil Engineering (L.C.E.) during April, 17 

conducted by State Board of Technical Education & Training, A.?.. 

Hyderabad and secured 8 in the said diploma in 1st Class with 

distinction (Annex. 	Page V ). Thereafter the applicant 

had flirther piosecuted his education and passed B.Tech. ]gree 

Easiflation in Civil Engineering from Xakzkt=Uxk=xxtkX 

egional Engineering College, Warangal under the jursidiction 
of Ke]catiya University, in May, 1332, in tne rirbu £IJ.VSSIQL 

(Annexures V 	Page tl 

(2) 	It is submitted that as the applicant is fully qualified 

to apply for the post of Time Scale sta1 Assistant, he had 

applied for the sane and was :5e3te4  by th ilird Respondent 

vide his letter No.B54ectt.flI H-X/93 dated 9.2.3.994 

and was directed to call on the Ilird ispondent in person 

on aiy wanting day on or before 21.2.1994 for verification of 

original Certificates and to obtain gpip3tczk±fl attestation 

of Police Verification forms. The sane letter also iMicates 

that failure on the part of the applicant to attend on the 

said date will render his name be deleted from the selected 

list of candidates without sing any further notice. Accordingi 

the applicant had presented himself before the Ilird Respondent 

on 17.2.1994 but the Ilird Respondent did not verify the 

am the Original documents/certificates as mentioned in his lette- 

supra but informed that the provisional selection rcmnn±tatfl 

is canOelled on the grounds that the app'icant had not j.ssed 

the Intermediate examination but only technically qu4ified. 

Further on the sante day, the Ilirl Respondent had issued an 
I7 AbIflFV'  \J1_Ad 
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a telegram dated 17.2.1994 to the effect that "Regretted to in'o rm 

Provisional Selection communicated in letter No.B-GftAjRectt.,fl 

H-1/93 dated 9.2.1994 - Cancelled." A separate confirmation letter 
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	 conflDnng the same was also sent subsequently. Immediately the 

applicant had caused a legal notice issued on 18.2.1994 calling 

upon the Ilird Respondent to appoint the applicant. Further 

agreived against the cancellation, the applicant had submitted 

a Representation dated 1-3-1994 to the Postmaster General, Vijeyawada 

Circle, Vijayawada i.e., flnd Respondent herein) praying to 	- 

-* 
 

interfere and direct the Ilird Respondent to fltsdxkk re'goke the 

cancellation letter and to pmvide an employment to the applicant. 

Hence this application be2ore this Hon'ble Tribunal. 

5,, GICUNDS R)R RFLIIIF Wfl-I LJL PROVISIONS: 

It is respectfully submitted that the applicant is fully 

qualified having acquired a 13.Teth . Degree in Civil Engineering 

from Regional Engineering College, Warangab under agthts of ltakatl.ya 

University. Consequent to the notification, he had applied for 

the post of Time Sclae Postal Assistant and was duly selected as 

seen from the .!ter of the IlIrd Re-spondent No.B5/PilRectt4ii..y/ 

93 dated 9.2.1994. The applicant was also specifically asked to 

appear in person and produce all the &riginal certificates and to 

give details for the Police Verification on or before 21.2.1994. 

Having reard to the selectidn, the applicant had appeared well 

in advance on 17.2.1994 at 11.00 A.M. with all the reletant 

certificates and the Police Verificationprofoz,ua duly filled in 

with all the enclosures. Instead of verifying the documents on the 

appointed dày, the Ilird Respondent had explained at length that 
-- 	- 	OJJ•31•  

inquiiites by the applicant he was JzLtdxtkxt mt rined/that as the 

applicant is technically qualified and not passed 10+2 (inteftediate) 

he is not eligible for the said appointment. on thesame day the 

Ilird Re spondent had issued a telegram cancelling the aplection of 

the applicant. The Ilird 1spondent having selected the applicant 

on regular basis cannot take a stand that since the applicant is 

..4. 
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technically qualified, he is not eligible for the post of 
Postal AsSlsual.uu. 4 

requirements of the post, he is eligible to be appointed 

as ner the selection made according to the merit. The applicant 
4 was selected on fllefl'i. -- 	rr---  - — - ----,- 

with distinction in Diploma in Civil Thgineering -(L.C.L). He 

had also secured 1st Class in B.Tech. Examination, 

2. 	It is further submitted that the Ilird Respondent having 

verified the Original Certificates and documents was satisfied 

with the certificates had i4timated the applicant that he is 

eligible for the post of Postal Assistant, saying. soi the 

applicant was surprised to hear that he has decided to c ancel 

the selection made. In pursuance of this decision he had 

sent a telegram to the extent that 	the selection made is 

cancelled which is a bald order without assigning the reasons. 

-- i-'- -- -' -Flip qlhlention by the 111-rd Respondent is 
unwarraated, capncious and against the provisiou eLLo&Ls...s. 

in Article 14 and 16 of the constitution of India. The cancella 

-tioü ta itself is illegal, void, ab-initio which cannot stand 

test of lr. The cancellations was for extraneDus reasons 

and there is no rationale for such action. Therefore the 

cancellations is bad in lmq and the IlIrd Respondent is bound 

to provide the application with a post- of Postal Assistant as 

notified and selected* 

It is therefore prayed that the Honble Tribunal may be 

pleased to set aside(quash) the impugned oader and direct the 

Re spondents to appoint the applicant who was duly selected 

- 	 on merit.. 

6. DETAILS OF THE RIIIIEDIFS E)aTAUSTED; 

The applicant declares that he has availed of all the 

remedies available to him under the relevant service rules: 

Aggrieved against the cancellation of the awaxtnnk 

selection made, the applicant had caused a legal notice issu 

on -l8.2.l994 to the lind Respondent for which there is no re 



The applicant had further appealed to the lind Respondent 

on 1-3-1994 requesting him to direct the hERd Respondent to 

revoke the cancellation and to appoint the applicant for which 

also there was no reply as on date. 

Hence this application before the Hon'ble Tribunal. 

I 
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MATTERS NOT PREVIOUSLY FILE!) OR PNG WITH MY omEn (tURF: 

The applicant further declares that he had not previously 

filed any application, writ petition or suit regarding the 

matter in respect of which this application has been made 

before any court or any other authority or any other Bench of the 

Tribunal nor any such application, writ Petition or suit is 

pending fltk before any of them. 

RI'(s) 	UGWT 

In view of the fiacts mentioned in para (4) above the 

applicant prays for the following relhtf(s): 

It is respectfully prayed that the Hon'ble Tribunal 

may be pleased to quash the impugned order cancelling the 

Respondent to appoint the applicant w.e.f. the date he was 

selected with all the consequential benefits and be pleased to 

pass such other and further order or orders as the 11oh'ble 

Tribunal may üeem fit and, proper in the ciret mstances of the c ase. 

INTtiM 0DEBS IF AM PRAYED 1OR: 

Pending final decision on the application, the applicant. 

seeks the fol1wing interim reliefs 

It is respectfully nbm prayed that the Hon'ble Tribunal 

may be pleased to direct the Respondents to fix up an early 

date for final hearing in view of the selectionx made and the 

applicant is languishing without job, penthLng disposal of the 

O.A. and be pleased to pass such other and appropriate orders 

as the Hon'ble Tribunal may deem fit and proper. 

10. NOT  APPLIC3L 

P.ART±cULAS OF ThE BANK DflAFT/3Ta WDjr, 
filed in respect of the application fee: 

i) P.O./DDNo. eecb07' 	- 
2) Date: 	J6.--- 



Fee: Rs.50/- 

Name of the Offi ce of Issue"1pus1 	cSQ4t 

Name of the Office payable at: G.P.O. Hyderabad. 

• 	 12. LIST OF rnCLoSUR: 

Si. 
No. - - Details of the Documents Praetllo 

AS per Index. 

VERI F,I C A T IO N. 

I, G. Jrianeswar SloG. Rama Rao, aged about 25 years, 

0cc. Selected candidate for the post of Postal. Asd.stant, 

rloTanuku, Dist.ët vest Godavari, do hereby verify 
tfl 	 - 	 - 

personal knowledge and para 5 th lieved to be true on 

legal advice and that I have not suppressed any material 

fact. 

Hyderad. 

26.4.39 94. 	

SIGNATUR3 OF ME APPLICT. 




